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N THE CENTRAL ADM IN ISTRATIVE TR IBUNZL
CUTTACK BENCHs CUITACK.

OR 16 INAL APPL ICATION NO.192 OF 1998.
CUTTACKR, THIS THE 7TH DAY OF PR L2000 .

Smt. Manjula Behera, coes Applicant.

Vs .

Union of Indig & Others. Fo Wil Regpondentg,

FOR INSTRUCT I NS,

N/
1 whether it be referred teo the reporters or not? \;’ )
Whether it be circulated to all the Benches. 8f the

2
Central Administrative Tribunal or not? >
'é\ 2 ;:/
(G.NARASD{I'!AM) (soma'm SOM) ;
VICE ~CH ATRMAN )

MEMBE R (JUD IC IaAL)
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CENTRAL ADMINISTRATIVE TRIBUN AL
CUTT 2CK BE NCHs CUTTACK .

QR IGIN PLICATION NO .19 9984
Cuttack,this the 7th day of Apr% 20004
COR #43
THE HONOURABLE M3 . sOMIZTH SOM , V ICE «CH 2 TRM 2N

2ND
THE HONOURABLE MR. G.NaRASIMHAM,MEMEEREIWICILAL) .
Smt Manj ula Behe ra,Aged abeut yeaks,

Wife of sri Purusottam Nath,
VilliPataldiha,ViasNudadiha,Dist .Mayurbhanj .

s Appl icant .
By legal practitioners M/s éB +S T ipathy ,MKRath, Advocate s.

~Versus=

1. Union of India represented by its Chief Postmaster
General,Orissa Circle,0Orissa Secretar iat
Building, At/PosBhubane swar,Dist .Khurda .

2. Superintendent of pPost Officeg,Mayubhanj Division,
At/Pos/DistsMaywbhanj .

sRespondents.

By legal practitioner § Mr.$.B «Jena,Additional standing coungel
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MR »SOMNATH £OM,VICE-CHAIRMANg

In this Original application y/s.l9 of | ‘
the Administrativeiribunals Act,1985,the applicant
has prayed for directing the Regpondents to give
appo intment to the applicent in the post of EDBPMs
which are lying vacant.For the pwpose of considering
this Original application, it 1s net necessary to go
inte Moo many facts of this case.lt is only necessary
to note that the regdlar EDBPM of Petaldiha BO has
provided the applicant has a substitute on his promot ion

to the postman cadre .Thereafter a regular selection was made
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and in the selection, appl icant was net selected.she
thereafter approached this Tribwnal in 0.A. No .470/91
in which there was a stay order and by virtwe of such
stay order,appl icmt,tlwtgh worked as a substitute to

the pest of EDBPMjC@ntinwd .

2. mtitéately,ller Oxig inal appl ication Ne «470/91

was8 dismissed.A Review Applicestion filed by the appl icant
was also rejected in order dated 14.1.1994 in RA No .46/93 in
which the Tribunal mentioned that in case din future any
vacancy arises in nearby village heér case may be considered
for appo intment,It is on the basis of theg® observations,

the appl icant has appreached the Tribunal again.

3. Respondents have polinted out that even after

dismissal of the 0.A. 470/91,appl icant refused te hand

AN
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over the charge ard dltimately with gr/{t}? onursuatien

and with the help of the Police charge could be taken over
from her enly on 14.32.1993 and she had unauthorisedly
worked /occupied the post of EDBPM frem 16.993 to

14 12.1993.Respondents have further stated that frem

1993, she has never applied fer any ED post nor has given
any representation seeking any jeb.It is only on 5.2.98
after passage of five years she filed a representatien

for getting some alternative employment.This avemments of
the Respondents that froml993 te 1998 she had never applied
for any ED post mor has filed any representation for getting
a pest has not been denied by appl icant.Frem this it is
clear that the appl icant is only sppreaching the Tribunal
for making a direction without applying to the Departmental

Author ities as and when vacancies are netified and vacanpies
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- are. notif:}gd and applicati@ns sowht for. In view of thig,

we are not :lnclined to see 3ny direction to the Departmental
Authorities in terms of the prayer made by the gpplicant in
this Original aApplication.

4. In view of the above, the Original Applicatisn
is held w8 be without any merit and the same is rejected

but in the circumstances witheut any order as to costs.
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(G -NARASDMHAM) xs%nmum soM)
MEMBER (JUDICIAL) vxcz-cm‘mh; o
KNM/CHM .




